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Shri Panigraki: May I know the
nature of the concessions which the
children of the political sufferers are
going to derive from this scheme?

Mr. Speaker: A statement has been
made.

Dy. K. L. Shrimali: It is a very
long statement—about 3 pages. The
details have still to be worked out
by many of the State Governments.

Shri Neswi: May I know what the
Mysore Government has done in this
respect

Mr. Speaker: Various State Gov-
ernments?

Dr. K. L. Shrimali: It is in the
statement, For the benefit of the
hon. Member, 1 may read it. The
revision of the existing State scheme,
in order to bring it into line with
that proposed by the Government of
India, has been carried out and awaits
final approval of the State Govern-
ment.

Shri Sonavane: What are the re-
asons for the delay in accepting this
scheme? We have already given away
12 years of our Independence and we
are slow in giving these concessions
to the political sufferers.

Dr. K. L. Shrimali: As far as the
Government of India is concerned,
there has been no delay on our part.
As soon as the matter was discussed
in Parliament, the Government took a
decision and the decision was com-
municated to the State Governments.
‘We have placed funds at their dis-
posal. Actually, the schemes have to
be implemented by the State Govern-
ments. We have written to the State
Governments, I hope hon. Members
will take up this matter with the
respective State Governments.

Bbri Goray: The hon. Minister said
that palitical sufferer has been dafin-
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who have suffered for the cause of
Goa?

Dr, K. L. Shrimali: I have answer-
ed this question st an earlier stage.
If you like, I will read it again. A
political sufferer means a person who
suffered imprisonment or detention
of not less than & months, or who
died or was killed in action or in de-
tention or was awarded capital puni-
shment or became permanently in-
capacitated due to firing or lathi
charge, etc., or lost his job or means
of livelihood or a part or whole of his
property on account of participation
m the national movement for the em-
ancipation of India.

Shri Hem Barua: May I know whe-
ther a political sufferer, in order to
establish all these conditions has to
obtain a certificate from a  certain
political party and if so, whether the
Government are aware of the fact
that nepotism is likely to creep into
the entire procedure?

Dr. K. L. Shrimali: Naturally the
State Governments will have 10
satisfy themselves that the  persons
who are the recepients of these bene-
fits satisfy the conditions which have
been laid down.

Shri Hem Barua: My question has
not been answered. I want to know
whether certificates are to be obtain-
ed from a certain political party—
Congress party, I mean. I want to be
frank.

Dr. K. L. Shrimali: 1 have not been
able to follow the question.

‘rMr. Speaker: Whether it is neces-
sary that a certificate should be ob-
tgined only from the Congress party?

Dr. K. L, Shrimali: That is not said
in the definition, Anybody who has
fought for the Independence of the
countiry will be entitled to scholar-
ships irrespective of political affilia-
tion.

Shri Hem Barux: The question is,
how to establish whether a  person
has suffered.
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Mr, Speaker: We are going into
evidence. The hon. Minister has al-
ready stated that the State Govern-
ments will make such enquiries as
might be necessary. Of course,
if the Congress Party is in
a position to give the information,
they will take it. Hon. Member also
may give information.

Shri Surendranath Dwivedy: It is
not a question of information. There
is a condition in certain States that
to establish this they must get a
certificate from the Secretary of the
Congress Committee.

Mr. Speaker: 1Is it so?

Dr. K. L. Shrimali: To which State
is the hon. Member referring? If he
lets me know, 1 will make enquiries
in this matter. I have no information
about this.
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Taxes Due from Kanpur Mill Owners

*587. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to re-
fer to the reply given to Starred
Question No. 1228 on the 8th Septem-
ber 1959, regarding taxes due from
Kanpur Mill Owners and state:

(a) for how long the sum of arrears
of Rs. 4-80 crores has been due; and
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(b) what further progreys has been
made in the recovery of this amount?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinhg): (a)
The figures of Rs. 4.80 crores repre-
sent the total of arrears due from
various persons and these have been
outstanding for varying periods from
1947-48 to 1958-55.

(b) The recovery of & sum of
Rs. 66°35 lakhs has been held up on
account of writs. Of the balance a
sum of Rs. 3647 lakhs has been re-
covered since 1st April 1959,

Shri S. M. Banerjee: Since the
amount recovered is only Rs. 36 lakhs,
may I know what further steps are
being taken to recover the balance,
and the names of the concerns from
whom this money is outstanding?

Shrimati Tarkeshwari Sinha: All
steps provided under the Income-tax
Act have been and are being taken
depending on the facts and circum-
stances of the case, but so far as
Kanpur is concerned, the Central
Board of Revenue has made arrange-
ments with the U.P. Government for
the appointment of special revenue
officers exclusively for income-tax
collection work at Kanpur. I will net
be able to give the names.

Shri 8. M. Banerjee: 1 wanted the
names of the concerns, I do not want
the name of the individuals.

An Hon. Member: Why not?

Shri S. M. Banerjee: Because the
money actually pertaing to income-
tax, Wealth Tax and Gift Tax. In
respect of income-tax they may not
give the names, but what about the
Wealth Tax and the Gift Tax? I
want the names because this is a
huge amount.

Shri Vajpayee: Names should be
given.

Mr, Speaker: No, no. Names need
not be given.

Shri Braj Raj Sinha: Has the
attention of the Finance Minister been:





